
F

-Applicant

CENTRAL ADMiNlSTRATlVE FRiBUNAL
PRINCIPAL BENCH

O.A. fNlo.2635/2004

New Delli! this the 26' ĉlay of yeptembe!, 2005

Horrble Snri V.K. Majotra, Vice Ciiairniaii (A)
Hon'Die Shri SinanKer Raiu. ?^emb8r(J)

R.N. Yadav

S/o Shri Desh Ram
Resident of Village; Bagroia,
Sector-8, Dvv'arka.
New Dern!-110Q45.

(Bv Advocate; Shri R.N. Yadav, proxy foi
Shri A.K. Trivedi)

Versus

1. union of india,
Through its Secretary,
Ministry of Defence,
South Block, New Deini.

2. The Engineer-in-Chief
E-in-C's Branch, Army HQs
Kashmir House, New Delhi.

3. Tiie Chief Engineer.
HQs Chief Engineer,
Western Command, ChandiiTiantlir,

4. The Garrison Engineer
Red Fort, Provyn Road,
iy1a!l Road, Delhi.

5. The Garrison Engineer
No. 868, Engineers Work Section
C/o 99 A.P.O.

(By Advocate; Shri S.S. Khan)

ORDER lOral)

Hon'ble Shri Shanker Raiu. IVlemoer (J)

-Respoiidents

LearhHd Cnijn^e! for respondenls slates Ihal the claim of [he applicant for

consequentiai benefits iiiciuding fixation af iiis pay along with arrears of pay and

pension has already beeii accorded by passing an order dated 19.3.2005, a copy

of vwtiiGh has been oredUEed before ns iii the rtoutt: which if, faken on iecord



2. In view of the above, nothing sui-ives in :lie presenl OA and &e same is
accordingiy disposed of 'A«h libsriy to the appiicant to assail ti-.a ssms, ^so
advised, in accQiXiance wkn iaw.

(Shanksr Kaji
Iviembsr (J)

CO.

(V.K. i\£aj;jLra)
vies Chairman (A)


